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About C. I A, I leave it to Shri
Vajpayee. .These 'are only paper re-
ports. . .. (Interruptions.

* MR. DEPUTY-SPEAKER: I dig npt
exactly follow what the Minister said.

SHRI RAJ BAHADUR: About C.LA.,
I said nothing except that they are
paper reports. I do not know from
where they have come. He has sald
that it ha® come from Kuwait. What
js ‘the agency that has published the
report, 1 do not know. How can I say
anything about #had?

We should verify our facts also.
(Interruptions).

FROF. MADHU DANDAVATE
(RAJAPUR): I want to bring to your
notice a precedent in this matter. ...

MR. DEPUTY-SPEAKER: About
what? Which matter?

PROF. MADHU DANDAVATE: The
matter which was just placed before
you. In this very House when there
were atrocities at Faridabad and Vara-
nuasi, 1 had raised this issue in the
House and I said that whenever there
was a reference to such issues, it was
not generally considered obligatory on
the part of the Minister to make a
statement, but the Speaker then said
that the matter was very serious; when
atrocities were taking place, the Minis-
ter should make a statement. Then
M™ K. C. Pant got up and made a
statement; he assureq that the matter
would be inquired into and the details
of the inquiry would be given,

144.30 hrs.

SATUTORY RESOLUTION re DIS-
APPROVALS OF PAYMENT OF
BONUS (AMENDMENT) ORDINA-
NCE AND PAYMENT OF BONUS
(AMENDMENT) BILL Contd.

MR DEPUTY-SPEAKER: We now
take up further consideration of the
Resolution moved by Bhri Kachwai and
the Bill moveq by Shri Khadilkar on
bonus, . . .

Shri Mohammad Ismail
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MR. DEPUTY-SPEAKER: I would

only ask this whether the Minister of

Labour is aware that hig Bil] is being
discusseq in this House.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR): We are consulting each other
on that very thing, Sir.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVINID
VERMA): I am listening, Sir.

MR. DEPUTY-SPEAKER: Here we
have super men; people discuss a par-
ticular "thing and also listen to what
the Member is submitting,
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There is a time-limit.
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SHRI S. M. BANERJEE (Kanpur):
At the outset I shoulg congratulate the
workers’ representatives Messrs, Satish
Loomba, Ramanujam. Mahesh Desal
and also Mr, Billimoria....

SHRI M. RAM GOPAL REDDY
(Nizamabad): Not the Government.

SHRI S. M. BANERJEE: The
moment he sits there, he thinks he is
the Government. Do not change your
seat. Even Mr. Billimoria who was
not exactly representing the emplnyees
or industrieg but was representing the
public sector undertakings has sub-
mitteq a report along with the others
and therefore my hearty congratula-
tions. But it is really a sad commen-
tary on the promises made by the
various Ministers, When we read the
report we feel that the main point
about coverage had not been accepted
by the Government. Now that bonus
has been increased from 4 to 8.33 per
cent, for which the Government de-
serve our congratulations and thanks,
the price rise is atiributed to the rise
in bonus. This was actually the policy
pursued by Mr, Morarji Desai; whenh
be was the Finance Minister he was
of the opinion that if there was any
wage jncrease in the form of dearness
allowance or bonus, the net result
would be more inflation in the country
‘because the workers did pot know how
to preserve that money and went cn
in an erratic manner and purchased
all sorts of things and that was one
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of the causes of inflation. We have
several times exploded this wrong
philosophy and the wrong economics
of the Government, *

I thought with the elimination of
Shri Morarji Desai that policy had
also gone. But now I feel the same
policy is being pursued by the Gov-
ernment and the present Finance
Minister is simply like the old wine in
a new bottle. It has been said: Why
have sugar prices risen? Because the
workers had got bonus, and the em-
ployers wanted a rise in price. Why
has coal price increased? Because
bonus has been paid and the wage
board award had been implemented
in the coal mines.

They always pitch the consumers
against the workers. I charge this
government of starting a war against
the workers through the consumers.

15 hrs,

It is known to the entire country,
especially to the Members of Parlia-
ment, that there is black money to
the tune of Rs. 7,000 crores circulating
in the country. The suggestion of
the Wanchoo Committee for demo-
netisation of hundred-rupee notes
for unesarthing black money was not
accepted by the government, So, I
say that the price rise is not in any
way connected with the wage rise.
Let the hon. Labour Minister make &
survey of the whole matter and say
with a clean heart whether the
wage rise results in price increase. In
fact, so far as the wages are concern-
ed, there is complete erosion. Even
if we take 1947 or 1849 as the base,
the wages of the workers have not
been protected. So, the AITUC and
other trade unions demanded that
the quantum of bonus should be
raised from 4 to 8-1/3 per cent. There
was a strike among the Kanpur
textile workers, the entire market
was paralysed and now it has been

agreed to. . ¢
L]
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(Shri S: M. Banerjee.)

Now the gquestion is whether it
should be extended to other workers.
The AITUC ha$ said that every
wage-earner should be given a bonus.
What is the reason? With the rising
prices and the utter failure of the
government to hold the price line
for the last 25 years after freedom,
the wage earner who gets salary on
the first as clerk or on the 10th as
industrial worker, does not save any-
thing out of his earnings. In fact, it
is only with great difficulty that he
is able to save his family from starva-
tion. The majority of workers in this

country are below the subsistence
level or starvation level, or just
above the starvation level. If they

want to purchase garments, shoes
or anything essential for domestic
consumption. they could do it only
when they get the bonus. So, the
slogan has been *“12 months of honest
work and 13 months salary”. They
will work for 12 months and increase
productivity but they should be paid
salary for 13 months.

28 lakhs of Central Government
employees have been ignored here.
Shri Khadilkar, for whom I have the
greatest regard, perhaps out of igno-
rance, misguided the Bonus Review
Committee. I am reading from the
report submitted by Shri R. P.
Billimoria, Shri Mahesh Desai, Shri
Satish Loomba and Shri G. Ramanu-
*jam. Para 3.15 says:

“On the issue of coverage all
workers’ orgnisations are un-
animous that the Act should be ex-
tended to cover all wage and salary
earners in all areas of employment.

At present some areas of em-
ployment are excluded from the
purview of the Act itself, while

some others have been excluded by

the provisions of the Act or by
Court pronouncements.

. Althbugh the Payment of Bonus
Act, 1965 excludes workers in cer-

‘taln  public seétor estdblishments,

thdy hdvé beefi febeiving Bonus a¥

e:.r:(mtia payments as if the HKet
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applied to them. Therefore, there
is no valid reason why workers i
such establishments should - not
be included in the Act itself.
Hence, we recommend for thedr
inclusion,”

Coming to the Central Government
emplovees, it is stated on page 24:

..the Union Labour Minister
is reported to have made a state-
ment in Parliament that this issue
is being taken care of by the Third
Pay Commission, which is now in
session.”

The hon. Minister knows that the
terms of reference of the Pay Com-
mission do not include the issue of

payment of bonus, This is far from
truth. That is why I would say, out
of ignorance, he has misled us. The

two bodies, the Bonus Review Com-
mittee and the Third Pay Commis-
sion cannot be seized of the same
issue. This is how they were misled.

I challenge I am prepared to resign
my seat if it is proved that “bonus”
is one of the items before the Pay
Commission. It is not. [ have given
evidence before the Pay Commission,
not once but twice and thrice. I even
dream of the Pay Commission. I had
myself been a Central Government
employee, I represent the All-India
Federation of the Railway employees
and the Central Government em-
ployees. The bonus issue has nothing
to do with the Pay Commission. 28
lakh Central Government employees,
Railway employees, Defence em-
ployees, P & T employees, Civil
Aviation employees and others can-
not be deprieved of the bonus. This
is a glaring discrimination. It is
wrong to say that this is before the
Pay Commission when it is not
before the Pay Commission. There-
fore, I would request the hon, Mmh—
tér, Shri R. K. Khadilkar, to reﬁllst
his’ ignora‘nce and say in this House
that this hag nothing ¥ do with thé
Pa Cbmmission &nd that the ‘Gav-

ént will take'a de in a day
or tivo of eddh after stfnd deyd” "
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l am happy to see the amendment
df «my hon. friend,"Shri A. P, Sharma
daving that the coverage should be
-extended to the Central Government
employees and employees of the
departmentally-run undertakings.

Railway is an industry; Defence is
.an industry; Civil Aviation is an in-
.dustry; C.P.W.D, is an industry; P &
T ’is an industry and so on and so
forth, 1 go a step further. My
.amendment is:

“Page 2, —

after line 8, insert

‘Explanation —Bvery employee
.means the employee of Central and

State Governments including De-
fence, Railways, Posis & Telegraphs,
«Civil Aviation and Corporations,
Municipalities, L.ocal Bodies, Banks
Insurance, Public Undertakings in-
«cluding all financial establish-
.ments, A.LR. (including staff
artists on contract), Hospitals,
Educational Institutions including
Universities, Colleges and Schools
and all Establishments irrespec-
‘tive of the number of employees,’

“When I say:this, I am aware of the
ccolossal amount needed for that. It is
ot that I am doing for election pur-
poses. Elections are not approaching
:soon....

MR. DEPUTY-SPEAKER: Why
:should you have a guilty conscience?

SHRI S. M, BANERJEE: 1 ‘have
no guilty conscience. I am only say-
iing, anybody who is a wage earner
itoday, with the rise in'prices, is un-
able .to purchase anything except his
ration or food .atticles with the pre-
:sent -salary.

I may tell you,cone of the middle-
¢lass employees in Calcutta was say-
.dng, "“From Mt to'%th, T=m a capita-
list; from 5th'td 10th,’I am a socia-
Hist; - from 10th to 15th,’T am a com-
mmihist ared from 20th, T-am-u tersorist
‘because ' want &0 do-werything as I
hidve no moriéy.” Thisids'tise mental
«wohdition:.of .the empigyeasitodey.
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How can you ignore 28 lakh Cen-"
tral Government  emiployees and
other employees Working in' Corpors
tigns and depgrtmentally-run under-
takings? The question is: Hew have
these employees been excluded frgm
the payment of bonus? '

Then, another thing is that any-
thing above 8.33 per cent bonus will
go to the Provident Fund. Has he
got anything to save? He has no
capacity to save. Can he save any-
thing? No. There was recently a
survey conducted by the Indian
Statistical  Institute in respect. of.
about 480 families in Bombay to find
out the extent of indebtedness. In
respect of employees drawing
Rs. 150—250, they found that there.
was indebtedness to the tune of:
Rs. 2,000 each cooperative loan, pro-
vident fund loan, cycle advance loan,
festival advance loan, every type of
loan. In respect of employees draw-
ing Rs, 250—350, they were indebt-
ed to the tune of Rs. 1200 each. The
indebtedness has increased so much.

Now, he says that anything above
8.33 per cent bonus will go to the
Provident Fund. Who do not want
to save for their wives and their
children? They want to save. But
they have no capacity to save. They
want to save for their wives and their
children. But they are unable to
save, One of the workers in Kanpur
said—I repeat it in Hindi:

‘T ATy oY gAIT 9T wIE, ar

Qé H1T F9F #T 7A9 §F wid, gATY

ag & feqi ® 71 77 FTL 974, W91 4

wfat, #fexz, mend ot fred &

= M

W@ . -
This is exactly the condition, and if
this is the condition of the workers
how can they save? That is why, my
hon. friend, Mr. Indrajit Gupta, has
tabléd the amendment:

“Pngu 2 and 3,—

ma:nnessztoisunpltoa res-

. pectively.”
Regarding lntlu Provl,
dent runghamdblwnnum
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I can possibly contribute, I will. con-
tribute, Why should yoh force me to.
deposit in the Provident Fund which.
is not possible? This is not possible
unless the workers, whether they"
belong to middle class or any class,
are assured a need-based minimum.
wage. I can assure you with all the
honesty at my command that it is
not possible. It is not that the
workers are provoked not to deposit
in the Provident Fund. We want.
the workers to save, but with the
meagre income that they get, they
are unable to save. That is why |
request Mr, Khadilkar, first of all,
to make a statement in this House.
The question of bonus to Central
Government employees has not been
referred to the Pay Commission.
The Pay Commission is Iikely to
submit its report; in the month of
December they have to submit their
report. I want to ask him whether
he is prepared to accept any amend-
ment, My amendment is there. Or
let them accept Mr, A. P. Sharma's
amendment, Or, let them bring an-
other amendment. But let them not
escape the issue or shel.e the issue
by saying that the Pay Commission
will submit its report and then they
would consider what would happen.
‘Whatever good name he has earned
by raising the percentage from 4 to
833, he will lose; people will forget
it, and all the employees, Central
Government employees, State Gov-
ernment employees, municipal em-
ployees, all those who have been de-
prieved of this bonus will not leave
the matter at this and will agitate.
An . Jullundur, the Working Journa-
lists are on strike, In Haryana, the
teachers have gone on strike. The
matter is agitating the mind of every
one. Naturally, Sir, all the wage-
earners should be given the bonus.
The Act should be amended accord-
MIYl

1 want ar assurance in this House
by Mr. Khadilkar that the question-
of depositing.in the Provident Fund
would be taken out of this, Let it
not‘ be eompulsoqr; Jet it be onr &
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voluntary- basis: If:I hewve: something:
to save, then I will save.. There
should be:no compulsion;.

Amnother thing is this: Heeissthink~
ing in terms of seven.days’ work.
For whom should you work?. More
production for the country: or more
profits for the employers? They
have all'earmed more profits when the:
wages were eroded compiletely. L
would reguest Mr. Khadilkar to come
out fully and support one of our
amendments—anybody’s amendment—
in this behalf:

The Railway employees haveralready-
taken a decision to:strike....

MR. DEPUTY-SPEAKER: Please:
conclude..

SHRI S. M. BANERJEE:. I want:
Mr. A. P. Sharma to vote for the:
amendment if at all His Federation:
has taken a decision to sttike, The:
Defence employees; the P& T em-
ployees, all those Central Govern-
ment employees, all those wage-
earners, are marching ahead with the:
slogan for bonus.

SHRI A. P. SHARMA (Buxar): Im
this country, every payment, whether
it is bonus or any kind of payment,.
made to workers in some form or the
other, has got a history behind it
Payment of bonus also has a' history-
in this country. Formerly, as ex-
plained by the previous speaker, Mr..
Verma, bonus used to be paid at the
sweet will of the employers -as and’
when they liked. Sometimmes, they-
used to pay at the time of festivals,
sometimes they used to pay exr—
gratia and all these payments were
dependent on thHe sweet will of the
employers.

This Bonus Act' of 1965 has also &
history behind it. The Bonus  Com-
mission was appointed on account of
certain judgments given by the High
Cburt in Alimedabsd and as a- result
of that decision of the High Court, the
Bonus Commission was appointed.
It was: an irony of fate-thgt:the: fitat
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Bonus .Act, 19656 excluded .a .laxge
number of waorkers. When I say
‘workers’, 1 :mean the industrial
wworkers .in 'this country, both .inthe
_public _sector .as also .the .workers
employed by the Government depart-
.ments. The workers’ .organisations
.started a movement, an agitation
:against this Act, and as a result of
ithat, ithe Government conceded in
principle to pay bonus ‘to certain sec-
tions of workers employed in public
:seétor undertakings, Although they
were not covered by the Bonus Act
.of 1965, they were paid exr-gratia.

Then came the question -of raising
ithe minimum of 4 per cent to 8-1/3
per cent and I was happy'that under
+the stewardship of -our present
Labour ‘Minister, Mr. Khadilkar,
“this fisswe 'was settled and although
‘the Bonus Review Committee did
‘not submit a unanimous report on
‘this question, the Government was
-good enough to take the recommen-
+dation of the workers' representa-
itives into account and came out with
an ordinance as a result of which 4
‘per cert minimum bonue ‘hes been
-Taised to 8 1/3 per cent.

But, as T said, every payment in
“this country 'has got a history. It
-appears that this ‘payment of mini-
‘mum ‘bonus of 8-1/3 per cent‘to -the
‘rest of the workers in this country
‘who are employed by the Government
‘themsélves is going to have a history
too, It is surprising that the Govern-
ment which is the biggest employer in
‘this country, want all kinds of em-
‘ployers whether it is in the private
-or the public sector to do‘ certain
‘things but when it comes to them-
selves, they start pleading so many
things and they start finding out
-arguments as to how not‘to do a par-
ticdlar thing. In this particular case,
‘there is no justification as to why the

. Railway workers in this country—
‘Railways being -one of the biggest in-
~dustries of the Government of India—

- sshould ‘be ex¢luded from the purview

_«of ‘this-  poyment -of ‘B-1/8 per -cent
rijninmwy - bonus. "I'hn.)tb PET
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workers, Defence establishment
workers and workers employed in
Government ~ Presses, Civil aviation

workers—why should they be ex-
cluded from the payment of 8-1/3
per cent minimum bonus? The argu-
ment is that the Government will have
to incur a very heavy expenditure and
the economy of the country is such
at present that they are not in a
position to meet that heavy expendi-
ture. May I ask very humbly whether
the Government did take tnis ques-
tion of national economy into account
when this 4 per cent minimu:n bonus
was raised to 8-1/3 per ceat in the
case of other public sector under-
takings? Why did they not take this
question into account at that time?
But I know at the time of payment
of 8-1/3 per cent bonus to the Rail-
way workers, to the P & T workers,
to the Defence establishment workers
and other industrial workers of the
Government Departments, all these
arguments are advanced, But, per-
haps, the Government, as every em-
ployer yields inch by inch and yields
to the organised force of the workers,
1s waiting for that time and they may
be yielding at that time. But, I want
to sound a note of warning at this
stage to the Labour Minister that
this matter is not going to rest here.
We may pass something here in Par-
liament which workers may not like,
which may not be to the liking of
the workers outside the Parliament.
But T would like to say that a great
agitation is being built up in future,
which, if it comes up, I am quite
sure, Government will not be able to
resist. There is no logic, ‘I should say.
We can resist anything in this eoua-
try if there is logic behind what we
do, but here, in this case, I should say,
there is no logic behind it. The argu-
ment of the Government is that they
are not able to make payment of 8-1/3
per cent bonus to public sector ihdus-

‘tris]l employees. No Heed hhs been

paid by the Government to the legiti-

:mate demand of the nrmued Ilbom-

i.n ‘this" country, .

mwmnﬁmm.hu
“been made ; 10, sxpate. ponfusign -in .the
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country. The Joint Consultative
Machinery is the highest forum of the
Central Government employees.
This point came up there and we were
told that the Bonus Review Commit-
tee which had been set up will go
into all those things and that they
will go into the question of coverage
of industrial employees of the Cen-
tral Government. When we pursued
the matter furher we were told that
Government will decide. But here in
this honourable House the hon.
Labour Minister said, which my
friend also pointed out, that it is the
Pay Commission which is taking
care of this question, This is most
unfortunate.

On the one side, you do not meet
the legitimate demand of the workers.
You have no logic to deny that de-
mand, You create confusion by wrong
arguments. Unfortuntaely such argu-
ments sometimes are supported by
some of our friends also.

Bonus is something which has long
been paid to the industrial employees
of the country. Employees in the
private sector or public sector gov-
erned by the Industrial Disputes Act
should be paid bonus. We want
such employees to receive the bonus:
they should be entitled to receive the
bonus, and not anybody and every-
body. Various questions have been
asked. What will happen 1o State
Government employees? What will
happen to Municipal employees?
What will happen to Central Secre-
tariat employees? What will happen
to 55 crores of people of this coun-
try? All these questions cannot be
solved by denying this 8-1/3 per cent
bonus to industrial employees of the
Government of India. If you think
this is going to solve the problem, I
will declare here in this House that
we are prepared to sacrifice whatever
you are going to give. But that is
not the point at issue, What you are
attempting is only to sidetrack the
msue. That is all. There is no com-
parison between the industrial
ployee and civil servant.
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The civil servant is governed by-
certain conditions of service. He has
some pay scales etc. It is wrong to-:
compare industrial worker with the
civil servant, On behalf of the INTUC
and the National Federation of Rail-
waymen we have been telling the Gov-
ernment that it is wrong on the part.
of the Government to equ\ate the in-
dustrial workers of the Government
with civil servants.

In this, Government has an addi--
tional advantage. Government being.
an employer, when they fail with all.
arguments, they use the power as
Government, This is what happens..
This is a wrong thing for Government.
to do.

I will say with all the emphasis at
my command that as one of the:
Members of the Government party I
have been pained to move this amend-
ment because I find that in spite of so:
much of pleadings and appeals with:
the Government, nothing has been.
done so far.

My request to the hon. Minister is
only this that he may take note of the:
serious situation that is being created
in the country on account of this issue:
and I request him to see that this
country is not allowed to plunge into-
a struggle which would be unpre-
cedemnted.

My hon, friends in the Oppositiom:
sometimes say ‘You are a Member of
the Government party; what will:
happen if your party decides to do it?”
If the party decides something, as a.
member of the party, we are bound

to obey it. But here it is not a ques-
tion of the party. It‘is a question of
a certain issue, and I would request.

the party and the Government - to-
consider this issue on merits. I do-
not like to say much on this question,.
but I hope that Government will rise
to the occasion and will not wait any
longer. For, in thi§ particular case, it:
will not' be a question of‘one party"
or the other. 'The members of the

I

[
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more exercised and concerned, about
this question of minimum bonus. For
my hon. friends in the Opposition, it
may be a political question, but for
us it is not a political question. They
may be interested in discrediting the
Government on certain issues, but
here we are to strengthen the hands
of Government and not at the cost
of the interests of the people but by
serving the interests of the people.

Therefore, I would request the
Labour Minister that he should accept
the suggestion made by me here and
also outside. In fact, what he has
said in his speech gives me some hope.
He has said towards the last para-
graph of his opening.speech that—

“As I have said earlier, the pre-
sent Bill only seeks to replace the
Ordinance already promulgated. I
may also add that the provisions
made in the Bill relate only to the
payment of bonus for one year,
namely the accounting year com-
mencing on any day in the year
1971. The provisions in the Bill are,
therefore, transitional and tempor-
ary in nature.”.
hope.

This sentence gives me some

He has further said:

“I am fully aware that there are

some other issues agitating the
minds of the hon. Members, Some
of them have actually been raised

in the House through questions and
supplementaries on a number of
occasions. As I have already ex-
plained in my reply, Government
may have to come up with more
comprehensive proposals for
amendment when the final report
of the Bonus Review Committee is
reviewed and examined.”.

This has roused some hope. With
this hope, I would once again urge
that Government ghould be careful
to see that when they pass the Bonus
Act, they include the railway em-
pleyees, the defence employees and
the P & T employees, and as a matter
of fact, all those employees of the
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Government of India who are govern-
ed by the Industrial Disputes Act.

My hon. friend Shri S. M. Banerjee

wanted my support to i.is amend-
ment. ...
SHRI S. M. BANERJEE: I want to

support his amendment.

SHRI A. P, SHARMA: That is very
good. My amendment is quite clear.
I do not want to cloud the issue by
adding so many things. The issue is
limited.  The issue is that the indus-
trial employees of the Government
should be paid a minimum of 8-1/3
per cent bonus, because as the biggest
employer, Government must be a
model employer or an ideal employer.
Government will have no right to
ask the other employers to do certain
things which they themselves will
not do as employer. So, I do not want
that the issue should be confused.
Already, enough confusion has been
caused in this country and by these
amendments which my hon. friends
are moving, college and school em-
ployees, municipal employees, pan-
chayat employees and village em-
ployees are also sought to be roped in,
making it a big issue which might
involve some Rs. 400 to Rs. 500 crores.
The issue which I am seeking fo raise
is very limited, namely that all those
Central Government employees who
are governed by the Industrial Dis-
putes Act should be covered under
the Bonus Act.

SHRI S. M. BANERJEE: I would
like to tell my hon. friend that I am
prepared to vote for amendment No.
19 standing in the name of my friend
Shri A, P. Sharma,

SHRI THA KIRUTTINAN (Siva-
ganja): First of all, I would like to
congratulate the working class of
this country, though this is a par-
tial success. of their struggle. The
Payment of Bonus (Amendment) Bill
now urder . consideration = of this
House is only a partial success of the
labour force. According to this Bill,
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a section, and that too, a large section

of the working class is not entitled,

to bonus. The Government of India
have conveniently excluded a large
number of the working class from
the benefit of bonus. This is a partial
victory for the Government at the
Centre of their divide-and-rule policy.
By increasing the quantum of bonus
to one section, the Minister of
Labour has succeeded in dividing the
working class into two groups and
thereby he has avoided a united
struggle for the present.

So while I welcome this Bill on
merits, 1 cannot appreciate the Gov-
ernment’s stand on it for obvious
reasons, The House is well aware,
and hon. members have also express-
ed it here, that this Bill has many
shortcomings. The Government of
India cannot claim it as a progres-
sive measure. This Bill has come
after a long period, after a conti-
nuous struggle and with threat of a
total strike. So the Government was
forced to surrender to the working
class, as Pakistani soldiers were
forced to surrender to Indian soldiers
in Bangla Desh. This is a clear fight
between the working class and the
Government of India in which the
working class has succeeded ulti-
mately.

SHRI A. P. SHARMA: In his State,
the working class fights the Govern-
ment,

SHRI THA KIRUTTINAN: I said
that, the Government of India have
surrendered to the working class.

SHRI DINEN BHATTACHARYYA:
(Serampore): Tamil Nadu is no ex-
ception,

SHRI THA KIRUTTINAN: 1 have
already mentioned that it is a partial

. success. I would still remind Gov-
ernment that the fight is to continue.

"My point
public , undvhkinqa
..and _telegraphs depnrtmcnt. defﬂl‘!e
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establishments, Central and State
Government employees, employees
of municipalities, hospitals and cor-
porations should be included in this
and they should be allowed the
benefit of bonus. The biggest em-
ployer in the country, the Central
Government, has escaped from the
purview of the Bill. While Govern-
ment are forcing the other employers
to give bonus, Government them-
selves should set an example to
others, Take, for example, the rail-
ways. This has been declared as an
industry, But the pity is that it has
not been covered by the Industrial
Disputes Act and the Bonus Act.
Why? Is it not an industry, is it not
earning profit? Are the railway em-
ployees being paid more than their
living wage? Not at all. Only be-
cause the Railways are under the
control of the Government of India,
the employees are denied their rights
by Government. This is unfair on
the part of Government.

I would like to warn Government.
This is the crucial time. Do not drag
on the issue. If you drag on the prob-
lem, you will have to face serious
consequences. So I would appeal to
Government to accept the amend-
ments moved here to include the
employees of public undertakings,
Railways, P & T., defence establish-
ments, Central and State '!overmrlent
employees, employees of municipali-
ties hospitals, and corporations.

This Bill fails to define the term
‘bonus’, After a long interval, this
Bill has come. Even now it has not
solved the problem. If the Bill had
defined ‘bonus’, it would have
served as a guideline for the future
as to what is bonus. Is it an ex-
gratia payment? No. It has become
an outdated formula. Is it profit-
sharing as formulated by the Profit
Sharing Committee  appointed in
1948? It is not only profit sharing
but something else. Is it a formula
enunciated by the Labour Appellate
This was also not
found correet When the lw

Slnid
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«Court has required to go into various
. questions connected with the calcu-
lation of bonus, this additional pay-
.ment was justified on the ground that
there was a gap between the wage
paid to workers and the living wage.
The Lebour Appellate Tribunal for-
mula with alterations by the Supreme
.Court was, however, criticised, The
Court itself had suggested that the
matter be examined again.

So Government appointed a Bonus
.Commission in 1961. It took four
years to submit its report. In 1965
a Bonus Act was passed in which a
minimum bonus of 4 per cent was
fixed. This was also disputed on the
ground that the minimum bonus
should be paid even if there was

no profit. Now this view has been
accepted according to the present
Bill.

It has also been accepted that Bonus
is a deferred wage and it is a device
10 narrow the gap that existed be-
“tween actual and need-based wages
in this country. Bonus is not a favour
bestowed upon employees by the em-
ployers,

Since Bonus was a deferred wage
‘the payment of Bonus Act should
not remain confined to a group of
Industries. It must apply to all cate-
gories of employees in the Public
sector as well as in the Private sec-
tor. Bonus is a social justice.

Social Justice in the matter of
‘Bonus should mean extension of the
benefits to those who are engaged in

sectors other than organised, like
. agricu'tural workers, landless
labours. small artisans etc. who are

“living to-day without any security or
protection of social or labour law.
-On' grounds of social justice it may
well be asked why the minimum
bonus should be denied to employees
«.«of public authorities such as Govern-
ment servants, Railway employees,
P & T and, others as minimum bonus
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is in no way related to profitability
or productivity but is merely an in-
direct wage bpost. Railway men are
deeply disappointed on the failure of
the Union Government to extend
the benefit of Bonus Scheme to Rail-
way men, [ should say, Sir, that
exclusion of Railway men and other
Industrial employees under the Gov-
ernment from the purview of the
Bonus scheme is highly discrimina-
tory.

Transport undertakings in some
states have been nationalised and
now they are under state controls.
Previously the employees were
eligible for Bonus. I do not know
whether they are now eligible for
Bonus.

Private Banks have been nation-
alised and employees are under the
control of the Government of India.
I have got my own doubt whether
these employees come under the pur-
view of this Bill. I request the
Minister to clear these points, Cer-
tain Textile Mills have been taken
over by the Government. Previously
the workers were entitled for Bonus.
I do not know whether the workers
working in the taken over Textile
Mills come under the purview of this
Bill. If not, why such discrimination?

Next I should like to bring out the

Production side,
-

The net production in 1960-61 was

13.294 crores. In 1970-71 it rose to
?2'000 crers Thore is 60 per cent
increase in industrial production in

ten years. This is the blood and
sweat of the labourers' But what
about the working class” You %noWw
that value of one rupee has come
down to 44 paise. i.e., the value has
gone down more than 50 per cent.
It is an inference that the real wage
of an employee has been reduced to
30 per cent.

At the same time thg price line has
gone up more than 100 perscent, Then
you can calculate the real living wage

"of an employes. .
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Don’t you feel that the Government
servants, Railway, P & T and other
employees are affected by this price
rise. .

This Government allows for lapse
of Income tax, gift tax and wealth
tax. According to our Finance Minis-
ter’s statement in this House, up to
31st March 1972 about 471 crores of
tax is to be collected. According to
‘Wanchoo Committee, there is
Rs. 1500 crores of tax evasion in
this country. But if this Government
extends the Bonus Scheme to Gov-
ernment servants and the employees
in the public sectors, the Govern-
ment of India has to lose only Rs.
200 to Rs. 250 crores.

Next I would like to point out that
I welcome the decision to raise the
minimum Bonus from 4 per cent to
8.33 per cent. But I would like to
stress that the maximum limit should
also go. There should be no maximum
limit, Lastly Sir, the labour problem
is a state sub]ect So the powers to
make the labour laws should be given
to the state Governments. Then only
you can' find out which ~Government
and which party in this country is
progressive, ‘

st TrAYTT aid (gar{“ramr)
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“The principle which should go-
vern the structure of emoluments
and. conditions of* service of Central
Government  employees; what
changes in the structure of emolu-
ments and conditions of service of

ot AAeEdH sEEnEA FAw
®W AT AT F QAW qA ¥ gF
dfag wan ¥ Maggwd wiT ©&

g7 & ¥ faw ang ¥ fF A awgi ®
fum @ &

) oF wrEw JemT AT fE qAE

R FRE F WAA . 7g AR fA=TU-
17 @ ar Agl | ARE g FAS H
Wt ze T W g H 9@ qedar
“Whether establishments (other
than factories) employing less than
20 workers, may be covered by
the Aect, and if so, upto what limit
of employment? Should there be a
separate formula for payment of

bonus . in these small establish-
ments?”

= W ¥ 3g & fF wgi w8l a1
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@ AR 9T fawre v av ¥ wiwwm
¥ ag wren fewroedia ar At A
Ju% waw ¥ it 7 X sfHvm @ o
zed ars i § g ook Ak T
Mgy

| W T e T

different classes of Central Govern-
ment employees are desirable and
feasible; death-cum-retirement be-
nefit of Central Government em-
ployees;"
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foerk § for X Evfigaw feeagew
gwe wry gren &, fore o wre W A
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1552 hrs.
[SerRT R. D. BHANDARE in the Chair]
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SHRI M. RAM GOPAL REDDY
(Nizamabad): Now a
has started between the Opposition
and a8 few members on the Congress
benches who have been working in
the labour field or who are leaders
of labour, and this political timidity
has crept into the hearts of the Con-
gress members who are working in
the labour field because their entire
political career and political life is
dependent upon those labourers. I

want to say that, in this country, we:

are having 56 crores of people, and
if all these members are pleading
only for one crore of people or even
less than that, it is unfortunate.

PROF, MADHU DANDAVATE
+Rajapur):

comrades below the belt.

SHRI M. RAM GOPAL REDDY:
Every
getting not less than Rs. 300 per
month in this country by why of
provident fund, gratuity or bonus or
anything, ' *

Do not hit at least your:

competition.

labourer, on.an average, is’'



311 St. Res. &".

[SHRI M. RAM: GOPAL 2EDDY]

This  ‘works"
yvear and it

out  to- Rs. - 3600 per
is 8 times the per

capita income of India. ... (Interrup:
tions) . You can dispute it. But they
want more. Moreover, they are

demanding bonus even for Railway
workers and even for the P & T
workers and no one knows the ex-
tent to which this list will be ex-
panded. Sometimes, they are threat-
ening ‘'the Government also. They
are administering a warning algo.
But I can say that this Congress
Government, this Government .of
Shrimati Indira Gandhi will not yield
to any threats or warnings. It will
care only for a reasonable debate and
a reasonable plea, Unfortunately,
that is conspicuously absent in this
debate.

In this couniry there are several
crores of agricultural labour whose
income is not even Rs. 20 per month
and these people do not care for
them. Moreover, in the wvillages
people are not getting any work {for
eight months a year. At least now we
must have more factories so that we
may generate sufficient employment
poten.ial and give employment to all
these people, One main recommen-
dation of mine would be that what-
ever honus is going to be given and
whatever gratuity and whatever
provident fund will be paid must all
be put into a fund and with that
fund, new factories must be estab-
lished and the sons of these very
labourers must be employed in those
factories as we are doing in our co-
operative sugar factories. In our co-
operative sugar factories, the poor
kisans are purchasing the share
amount and thereby helping in the
establishment of the sugar factories.
One boy is working in the field and
the other boy is working in the fac-
tory and that is why there is no
strike in ouf cé<operstivé sugdr fac-
tories. Now, everybody wants to
threatdn’ to go on strike unless you
pay him bonus. ‘It is a strange logic
that I' am noy able to understand.
you'want to prevent stoppage’ of
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work, gou have te-pay mwney, I ime
vite all these people who want to
stop Work ‘let tHem stop worl! bk
there are hundreds of people. who
are ready to take up their place.
The other day, there was a strike by
the: NOG's of Andhra Pradegh. I told
the Chief Minister, ‘Don't be afraid
of their strike. For every one NGO
on strike, I will bring 20 people who
can draft better than these people.

Sir, fortunately, the labour in our
country is in a privileged position and
they want to suck the entire blood of
the poor people. "I don't know why
Mr. Sharma, a Congress Labour
leader, a veteran labour leader, he
is also administering the same threat
to the Government.

Only one more point. Our Minis~
tries are working efficiently when we
put non-technical persons in charge
of the Ministries. Take for instance
the Ministry of Health. If a doctor
is placed in the place of Shri Dik-
shitji, I am sure the Ministry will be
doomed. So is the case with the
Labour Ministry. Persons who were
once labour leaders should not be
put in charge of Labour Ministry.
They may be put in chdrge of some
other Ministries.

Thank you, Sir.

PROF. MADHU DANDAVATE
(Rajapur): When I moved in this
House my non-official Bill seeking to
amend the 1965 Bonus Act, that Bill
was rejected by an overwhelming
majority. But, I want to recall that
at that time, I had already warned
the House that the Labour Minister,
with the massive majority behind
him, with the brute majority of this
House behind him, may reject my

amending Bill but by the pressure
of the organised working ¢ in
this. country, step by = step, every

article of my non-official Bill will
have to be accepted. Axnd, § am very
glad that unwillingly, but under t)ge,
préssuré of th&€' organised warking
classes movement.in this

minimum Bonus of 4 per

beer’. tnevemsed to $.33 m f'!lnt
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the s.lgnal pmhmnary victory of
Ee War king  classes in this country
I cdn assure the Labour Minis-
ter that they may reject our amend-
ments, he may reject even the amend-
ments of his Congress colleagues
but, on the strength of the working
classes outside this House, he will
have to accept all the amendments
that have been moved both by my
colleagwas on this side and the col-
ieagues on the Congress Benches.
Unfortunately the greatest tragedy
of the Labour Ministry is that it
takes a certain position but it refuses
to follow the lagical conclusion of
that position. In 1965 when you
introduced Section 10 into the Bonus
Act which specifically provided that,
whether an undertaking be making
profit or loss, it must pay a minimum
of 4 per cent bonus to the employees,
from that very moment, you also
accepted the logic of bonus-as ‘de-
ferred wage.'! If it is not a deferred
wage but only a profit sharing why
should those concerns which do not
make profits be compelled to pay 4
per cent?

16 hrs, i

The logic is this. In this country
large number of industrial workers
and agricultural labour live below
poverty line. At least minimum wage
should be offered to them. If it is
not offered, there is this gap between
the actual wage and the need-based
minimum wage and partially this
gap is to be filled up. Therefore it
wias decided that 4 per cent of mini-
mum bonus should be paid whether
1t has got loss or profit. Bonus'is a
deferred wage and if once you accept
this principle, you will yourself see
that it ceases to be proftt sharing,
#urplus sharing. prosperity sharing
- or': er-gratia pa'ymel'lt It does not
- ékist in the form of ex-gratia pay-
qhep‘t it exists ifi the form of deferred
-s¥agé. When levels of minimum wage
#ite reached in those concerns and
- Sddrtikings in Wwhith needbased
- il ey m is feathed ma they
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get more profits,. in-that case ponus

may amourit to profit-sharing, ar

progperity-sharing or sharmg of

surplus but till' that levelis reached,

it continues to be deferred wage.

The logical corollary of this argu-
ment is that deferred wage cannot be
for one set of workers and not so for
some other set of workers. It is to be
given to all workers, The gap be-
tween minimum wage and living
wage exists in all sectors. Once you
accept this point you will see the
logical extension of this argument to
extend the scope of the Bonus Act
to other categories of empliyees
engaged in Railways, Defence, Banks,
private and public sector and local
bodies. The Central and State Gov-
ernment employvees must be brought
within the ambit of the Bonus Act.
This is because there is such a huge
gap between the living wage and the
actual wage. And, in one of the
amendments that I have tabled I

have said that bonus is a deferred
wage, It assumes the character of
profit sharing only after the actual

wage attains the level of living wage.

Also, there is another amendment
which I have given to incorporate
the types of employers who have to
pay this bonus, where I have stated
specifically that ‘“every employee
means the employee of Central and
State Governments and Local Bodies,
all public undertakings inclugding
departmentally run undertakings
like Railways, P & T, Defence, Civil
Aviation, Banks and Insurance Com-
panies.” Therefore, this logic of de-
ferred wage is to be extended to all
the - categories. That is why I insist
that these amendments should be
accepted, These are not new, On the
8th September, 1971, there was &
joint meeting of the Hind Mazdoor
Sabha, INTUC, AITUC énd in that
meeting it was decided that the work=-
ing class, the organised labour, must
demand the minimum borus of .8.38
pef céent and that the scepe of the
Borus .Act should be suitably ex-
parided . to lwlnde w of the
vhrious cathgaries’ to I have
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already made a reference. In this
connection, the problem that has
Yeen raised by Shri M. Ram Gopal
Reddy and others is that the working
class i this country is a pampered
class, What a pampered class? The
monopolists in this country are not
a pampered class....

MR. CHAIRMAN: Does he want to
take notice of his remarks seriously?
wet him confine himself to making
his own observations.

PROF. MADHU DANDAVATE: Let
us leave aside his observations. But
I hope, Sir, you will agree that the
Labour Minister has to be taken
seriously, While winding up the de-
bate on bonus some time back, he
said that even when the working
class organisation demanded certain
minimum bonus, they should take
into account the overall economic
picture of the country and he had
said unfortunately that the organised
working class in this country was
utilising its pressure to make its
demang to the detriment o! the un-
organised sector in the rural areas.
At that time, I had reminded the
Labour Minister, and I would like to
remind him again because public
memory is short—that while talking
in terms of not granting the demands
of the organised working class in
urban areas, he was taking shelter
behind the rural sector; but while
considering the demand of the rural
areas, he had gone back to the gues-
tion of resources again. In this coun-
try, even the agricultural labour,
meny of whom are Harijans and
Adibasis, are not assured of a mini-
mum wage at all. When we demand
this bonus, we are demanding it also
for the employees of the local bodies,
the village panchayats, the zilla
parishads etc, Therefore, we are not
excluding the rural areas. We  are
not trying to take advantage of the
fact that organised industrial workers
are occu; a pivotal position and
we' ‘have.nof utilised their position to
suppress the unorganised sector of

‘ ‘
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the rural aress. On the contrpry, it
is this very Government which is not.
introducing agricultural income-tax.
to augment resources from the rich.
peasants.

Therefore, with a sense of respon--
sibility, I would like to point out to-
the Labour Minister that when I
make certain demands, I would also-
like to point out the resources avail—
able. Shri A, P. Sharma had said that.
if the employees of the local bodies:
in addition to the railway, defence:
and postal employees were to be:
given bonus, the amount of money
required would be of the order of
Rs. 250 crores. I would like to point.
out to him that Rs, 250 crores would:
be available even if Government:
take the Raj Committee report seri-
ously. If Government decide to im-
pose agricultural income-tax, um--
earth black money which is there to:
the tune of Rs. 7,000 crores in this
country, try to have a ceiling on pro-
perty, income and expenditure in the
country, have capital levy in the
country and streamline also the tax
recovery machinery, then as the
Wanchoo Committee’s report has said:
conclusively, they can easily recover
tax arrears of Rs. 470 crores....

SHRI JYOTIRMOY BOSU (Dia--
mond Harbour): Which report? In--
terim report or final report?

PROF. MADHU DANDAVATE:
There is only one Wanchoo Commit--
tee report, so far as I am concerned,.
because even the interim report is
part and parcel of the main report.
According to the Wanchoo Commit-
tee, Rs. 470 crores of Income-tax
amounts are evaded by big indus-
trialists and rich persons in this-
country. If the tax recovery machin-
ery is streamlined, then even more
than Rs. 250 crores will be available,.
and onee this money is awvailable,.
there should be no difficulty im:
accepting our derpand and in accepting:
our amendment and implementing :fihe-
amended Bill. .
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t SHRI VASANT SATHE (Akola):
While welcoming this Bill, the #iist
point that I would like to make is
that the provision regarding making
the surplus bonus after 8.33 per cont
payable to the provident fund mav
kindly be reconsidered for the simple
reason, as the hon. Minister knows,
that the employers are playing an
utter havoc with this provident fund.
The hon. Minister is aware of the
crores and crores of rupees still to be
recovered as the share not of ithe em-
ployers but even of the employees.
Even the employees’ share is yet 1o be
paid to the Government. In addition
to this, does he want that the hard-
earned wages of the workers shculd
be paid int> the provident fund once
again which will leave the money once
again in the hands of the employers,
because this Bill makes no mention of
what steps are going to be taken by
Government if the employers does not
give it immediately?

Firstly, I would like to submit that
this is not a percentage of his waege.
8 per cent is normal deduction. If it
goes above this, suppose, in a parti-
cular industry a worker gets up to 20
per cent. then what would this provi-
sion mean? Will the rest of the
amount be 8 per cent of his total
annual wage? It will be in addition
to that. Therefore, kindly do not
make a provision of compulsory daduc-
tion which is what you are introdue-
ing here, You say that the present Bill
is only for one year. I ask: how
many crores of rupees do you expect
to get from this surplus above 8.337
-If the amount is not large, is negligi-
ble, why unnecessarily antogonise :mt_i
irritaté the employees because being
a deferred wage it is a cushion? For
‘whatever they take on credit from
‘shopkeepers and others, bonus becomes
a cushion to pay off; then for the rest
‘of thie year they again get credit.
‘Hence the importance of bonus
‘Therefore, do not take it away. Tak-
‘ing it away and putting it in provi-
-dent fund will operate as a great bard-
‘ship. T beg of Government to rectzud-

2748 LS—11
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cer this and not press for putting this.
surplus into the provident fund.
L]
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Also kindly consider the amencment
tabled by several members t- enlarge
the scope. Being a deferred wage, you
cannot escape the logic of it, as my
hon, friend, Prof. Dandavate, put it, If
it is a wage, you will have lo give a
wage rise, Some day when we Lave
reached a minimum wage in th'< coun-
try, the whole concept of bom . will
have to be changed. Then it will not
be a deferred wage, but it will really
be profit-sharing. As long as yocu say
that it ig deferreq wage, you will
have to guarantee that minimum wage
to cover the gap between real wage
and living wage. That is why other
employees are going to be covered.
T.et at least the industrial employees
to whom the ID Act is applicable be
covered. That is the simple logic of
it. If you resist that, tomorrow whrt
will happen? You will invite agita-
tion. If there is a strike throughout
the country for 10-15 days, apart from
loss of wage to employees, how much
will be the loss of production? After
that. if you yield and give, what will
ke your position?

When you say that in a particular
public sector it will be given, how do
you stop giving it to other public sec-
tor underfakings, railways and others?
In this context, I would beg of Gov-
ernment to make a special provision
to make it applicable tg those indust-
ries taken over by Government, be-
cause there the absurdity is even grea-
ter, There is a textile mill run’ by*®
the Textile Corporation and another
textile mill run by a private employer.
In the latter, the employees get the
bonus, but in regard to the former,
you say he should not get the bonus.
When Government is the ldeel em-
ployer. workers cannot understand this
attitude on the part of Goyermnent.
On the one hand, you say that you are
doing this or their benefit; cn the
other, you say vou will n8t give th!s

. .
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deferred wage to some. Therefore,
at least to the extent of the minimum,
you must make it applicable, because
there the question of loss or profit
does not arise. You may say that is
a losing concern; therefore, we have to
make an enactment to say that it
shoulg be paid. That logic will not
apply, that argument will not go home.

Therefore, at least ag far as those
industries are concerned which are
taken over, whether it is loss or no
loss, loss or profit, you would make it
applicable and make a provision to
this effect.

These are the few points I wanted
to make for Government's considera-
tion. Goverament should accept some
of the rational and reasonable sug-
gestiong made on hoth sides.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): Sir, I have listened
with great interest and patience to tbe

hon. Membeérs who took part in this
discusgion but I must confess my dis-

appointment; hen. Member Prof. Dan-

davate aleo could not go beyond a
limited vision or horizon that.isusual-
iy ssen whenever . people working
among the workers, trade union lead-
ers - support the demand for wage
rise. He had takeén exception fo eer-
tain of my ebservations; I -hah eome

R GFE
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to that later on. I expected that at
least some®hori, Members wonld make;
a plea, not from the sectiona] angle.
Some hon, Members were agitated
that there was some contradiction, that
certain sections of the workers were
not covered by the Bonus Aet. At the
same time, I would plead with them.
Are they not supposed to take an over-
all view of the economy so that a
wages-prices-incomes policy is ope-
rated in an integrated manner abnd
adopted by this House. Not one bon.
Member was there. I expected this
from Prof, Dandavate. I know his
background; at least he should take up
that plea. I know everybody is very
much exercised aboul the Government
employees; particularly railwaymen
and others are not being covered.
Particularly Shri A. P. Sharma was
very much agitated about it. I do
realise his sincerity; I do not question
tha sincerity or earnestness behind the
demand.

The time has come when those uf
us who plead for higher earnings for
the workers must also pay some atten-
tion to other aspects of our economy.
1 was pleasantly surprised that only
the other day the Chief Minister of
Kerala, of all persons a man 9f com-
munist persuasion, had to say some-
thing ang issue a warning to the trade
union leaders in this country—their
demands are genuihe; I do not grudge
them that all the emphasis is on
demand and never on the other aspects
which are equally vital. When we
make a demand for 5 wage rise, is it
not proper that we look at the entire
gconomic picture and say that it must
be tagged somewhere to this? Leaving
aside the bonus issue ang coverage, 1
would like to know how it is detri-
mental to the workers’ interest. I
may pleag with you, the demand orfen-

tation and agitational approach to
industrial problems or government
employees _needs a little change.

Ofherwise, I ask you eamnestly, how
shall we in fthe long run Yenerit the
workers, whose interest we are very
much here to sewa? .
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Secondly, if we take the.entire pic-
ture of the eoomonry ‘énd keep it be-
fore our eyes while pleading for wider
coverage, woulg it Aot be proper to
say that the organised sector in our
country is comparatively well off? I
am not saying they are well off, but
they are comparatively better placed
than the rura)] poor, as Professor Dan-
davate has just now mentioped. So,
I could have understood it and appre-
ciated it if a plea had been wnade that
before making any further demand on
behalf of the organiseq sector, let the
Labour Minister or Government give
an assurance that they will try to pro-
teet the rural labour. It would have
been a legitimate plea to make in this
House at this juncture. But nobody
mentioned it. That is why I said that
their horizen is limited and narrow-
It they try to represent the entire
working elass in this country, why do
they want to exclude others? There
are beedj workers, handloom workers,
seasnoal workers, who are not as pri-
vileged as the organised sector, who
have not got the protection of the
law. Since they are suffering, on this
occasion 1 expected at least a word of
sympathy, a little humble plea on their
behalf.

PROF. MADHU DANDAVATE: 1
did not want to take more time to-
day. Last time when this question
was discussed, I referred to the link-
ing of wage with productivity. I also
referred to what steps can be takep
in the direction of increasing  pro-
duetion so that inflationary pressure
can be checked and the prices canbe
brought,dowp. I have discussed all
that. You will find it in the record

SHRI B. K. KHADILKAR: While®
making a plea for broadening the
coverage of the Bill before us, I nat-
urally expected a debate of a different
magnitude.  Therefore, 1 say 1 am
diseppointed, )

“Then a - reference WAas mede to
price rise &8 a factor whiehu-odesthe
earningg of the people. It“was men-
tioned that ° Mmoney are :mded bev
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[SHRI R, K. KHADILKAR])

cause of the price rise. So, a little
effort was made in the provisions of
this Bill, though it may be only sym-
bolic, that a portion of the amount
would be credited to the provident
fund account, so that there will not
be any inflationary pressure, But
nobody looks at it from that angle.

PROF. MADHU DANDAVATE: How
much is that amount?

SHRI R. K. KHADILKAR: I said
that it is symbolic. I will give you
the figure would be very very small,
but an effort has been made. So, while
we are coming forward to put on the
statute book the Ordinance that we
had promulgated after the interim re-
port, a very humble attempt has
been made to meet the demands from
all sides of the House,

this 1s a transitio-
nal measure. ¥You must recognise
that. When you look back at the
history of bonus, as my hon. friend,
Shri A. P, Sharma, pointed out, we
first started with a “Commission” and,
in 1965, we got 4 per cent statutory
minimum. Not even eight years
have passed. After 6—7 years, we
have doubled it. We do recognise
that because of the price rise the
real earnings and their living stand-
ards could not be maintained. I do
jealise that. But when somebody
takes an exception and asks, “Why
are you depriving them of  that
little pittance putting it in the Prowi-
dent Fund?” I do not follow the argu-
ment, .

As I have said,

I plead with my hon. friend Shri
5. M, Banerjee. I khow him for
long; he himself was an employee
and he will have to confess, if he is
honest—I know he is honest and
sincere—that Indian working class has
got a better deal, a fair deal, during
the last ,twenty years. When  the
working class was not organised, when
the leadership was divided, even
when it i§ divided today, the Gov-

0
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that: their legitimate claims’are met
and are properly protected. If you
keep these things in mind and when
I come with this measure, I think,
you will not make a certain demand
which has not been there.

I would like to refute another wrong
impression that hag been created by
some hon. Members. This issue
hag been raised on severa] occasicns
during the Question Hour. Mr.
Banerjee and others always took it
up saying, “Why don't you concede
here and now? Why don't you refer
it to the Pay Commission or ihe
Bonus Review Committee?”. 1 said
then, *“I presume all these things
that are happening outside shoulg be
taken note of by a body like the Pay
Commission which is considering the
service conditions and emoluments of
the employees.”

SHRI S, M. BANERJEE: It is not
true.
SHRI R. K. KHADILKAR: What-

ever an employee gets, whether he
gels as a bonus. ... (Interruption)

. SHRI S. M. BANERJEE: It is not
within the terms of neference of
the Pay Commission.

SHRI R, K. KHADILEAR: 1 know
About the Pay Commission or any
body entrusted with the task of ex-
amining the service conditions and
emoluments of employees, whether
industrial workers or non-industrial
wokers, that is, employees in the
Government sector, I do not think
they are sitting in an ivory tower.
They take into consideration  the
economi> condition ang the agilation
going on in the country....

SBHRI §. M. BANERJEE: When we
mention -about bonus, they say, it is
not within the terms of reference of
the Pay ‘Commission. The Pay Com-
migsion is sitting in Delhi, You
can ask them. .
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SHI R, K, KHADILKAR: I never
said that they are covered by the
terms of reference. I now also
admit that they are not covered by
the terms of re.erence of the Pay
Commission nor are they cover=d by
the terms of reference of the Bonus
Review Committee. Let ug be wvery
frank about it.  Therefore, I would
plead with the hon. Members to look
at the history of jt. While  con-
cluding my speech also, I reiterated
and it was read out by my hon.
friend, Shri A, P, Sharma, as iol-
lows:—

“As I have already explained in
my replies, Government may have
to come up with more comprehen-
sive proposals for amendment
when the final report of the Bonus
Review Committee is received and
examined.”

Let us look at the history of it.
First you made a demand, “Whatever
the final report, we want an  interim
Report and 4 per cent must be rai-
sed to 8.33 per cent.” That was
your demand. Then, the interim re-
port came. I may mention here
that I have gone through all the cld
debateg on the Bonus Commission
and another debate that was initia-
ted by Shri Chitti Basu. While
intervening in that debate, I  gave
this promise. No one at that time
ever thought that Government em-
ployees be covered. Not a single
‘Member, not even Mr, Banerjee....

SHRI S. M, BANERJEE: How
could I speak in the other House?

SHRI R. K. KHADILKAR. Onany
occasion, not a single Member said
that, not even in 1965 when the
Report was presented. Bonus as it is
conceived, whether it is a deferred
wage or a payment made with a view
1o sharing some profits with the em-
ployees, I do.not want to enter into
that controversy. But on, no cccasion
they referred to bonug for government
employees. . .

AGRAHAYANA 13, 1894 (SAKA)
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SHRI S, M. BANERJEE: At that
time nobody refer to it  because
bonus was not considered to be a
deferred wage. Now it is consider-
ed to be a deferred wage. P and
T and Defence are not profit-making
organisations. = Now that bonus has
been considered to be a deterred
wage and all those working in pub-
lic undertakings which are incurring
heavy losses have been paid, we have
demanded bonus for all Central Gov-
ernment employees.

SHRI R. K. KHADILKAR: May I
repeat this again? I am just point-
ing out that they also felt that it
wag difficult to pleag for bonus on
behalf of government employees; that
was the feeling....

SOME HON. MEMBERS: ‘No, no-

SHRI R, K. KHADILKAR: Why did
vou not raise it at that time? You
were here in this House when the
Bonus Commission's report came
before the House. (Interruption) Now
this demand has been made that the
coverage should be widehed. That
demand is there now. There seems
to be no limit; some hon. Member
was saying that it should cover even
the local bodies.

AN HON. MEMBER: Why not?

SHRI R, K. KHADILKAR: I am
just pointing out what is the demand.
At this juncture I am not in a posi-
tion to say anything gbout it. Just’
now I have come before the Houseto
rut on the Statute Book the Ordin-
ance. I have not changed the basis
of Ordinance materially anywhere. I
must confess, when Mr. A. P, Sharma
and others on behalf of the workers
met me, I todd them that they should
bear in mind what I said at theend.
That covers everything. In thefinal
analysis, as I have sald, after the
Pay Commission’s report is received.
after the Bonus Review Committee's
final report is received, Government
can take some view about this—let
us be very frank—bearing in mind the
total impact on our economy; Gov-
ernment will ofrtainly considen, all
lhese aspects and take a view,
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MR. CHAIRMAN: The question is:

‘This House disapproves of the
Payment of Bonus (Amendment)
«Ordinance, 1972 (Ordinance No. 8§ of
1972) promulgated by the President
on the 23rd September, 1972."

The motion was negatived.

MR. CHAIRMAN : I will now put the
amendments for reference to the Sel-
ect Committee, I am putting amend-
ments No. i and No. 18. The question
is:

*That the Bill further to amend
the Payment of Bonus Act, 1985, be
referred to a Select Committee congi-
sting of 12 members, namely:—

Swami Brahmanand, Shri B. K.
Daschowdhury, Shri C. w.
Gautamn, Shri R. K. Khadilkar,
Shri Krishna Chandra Pandey,
Shri Sakti Kumar Sarkar,
Shrimati Savitri Shyam, Shri
Shankar Dyal Singh, Shri
Tulmohan Ram, Shri Balgo-
vind Verma, Shri Chapalenru
Bhattacharyyia, and  Shri
R. N. Sharma, ,

with instructions to report by
the 11th December, 1972.(1)

The motwoas negatived.

MR. CHAIRMAN: I am now putting
Amendment No. 18 to the vote of *he
Houke. The questiéq‘i is:

- t the Bill further to amend
the Payment of Bonus Act, 1965, be
referred to a Select Committee con-
sisting @f 15 members, namely:—

Shri Chpp:l_endu Bhattacharyylia,

Shri M. C. Daga, Shri A, K. M.
Ishaque, Shri R. K. Khadilkar,

Shri Raja Kulkarni, Shri Damodar
Pandey, Shri Krishna Chandra
: Pandey, Shri Anantrao Patil,

Shri Sakt! Kumar Sarkar, Shrimati
' Savitrl Shyam, Shri Nawal
Kishgre Sb‘nrmn Shri R. N.
Sharma. Balgovind
Verma, Shri &ukhdso Prasad
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Verma; and Shri Anant Prasad
Sharma.

with instructions to report by the
11th December, 1972. (18)

The motion was negatived.

MR. CHAIRMAN*® Now,
tion is:

the ques-

“That the Bill further to amend
the Payment of Bonus Act, 1965, he
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN :
up Clause-by-clause.
Claluse 2.

I will now take
We take up

Clause 2—(Amendment of section 10)

SHRI S. M. BANERJEE:
move:

I beg to

Page 1, lines 14 and 15—
after “employer” insert

“, whether public undertakings
ur Central Government or
Corporation.” (2)

DR. LAXMINARAIN PANDEYA:
(Mandsaur): I beg to move:

Page 2,—

after line B, insert—

“Explanation.—Every employee
means the employee of Rail-
ways, Posts and Telegraphs,
Defence Services, Ciwil
Aviation and other Govern-
ment Undertakings.” (3)

PROF. MADHU DANDAVATE: I
beg to move:—-

Page 1, lines 14 and 15—
after “employer” insert—

“whether public undertakings in-
cluding those depertmentally
‘run by the Cenftral or State
Governments,’ Corporations
and local bodies”. (3}
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SHR1 S*M. BANERJEE:
move ;—

I Yeg to

after line 8, insert—

‘Explanation.—"employee” means
all employees working
under Central Government
including  Railways, De-
tence, Posts and Telegraphs
and Civil Aviation.'(9)

PROF. MADHU DANDAVATE: 1
beg to move:

Page 2,—
after line 8, inserl—
“Explanation.—Every employee
means the employee of Cen-
tral and State Governmants
and local bodies, all public
undertakings including de-
partmentally run under-
takings like Railways Posts
and Telegraphs, Defence,

Civil Aviation, Banks and
Insurance.” (10)

SHRI RAMAVATAR SHASTRI
{Patna): I beg to move:

Page 1, lines 14 and 15.
after “employer” im'wft—

“whether of private under-
takings and factories or
public undertakings or Cen-
tral Government or Cor-
porations,” (12)

Page 2,—
after line 8, insert—

‘Explanation.—"Every em-
ployee"” means the employee
of Rallways, Posts and Tele-
graphs, Defence Services,
Civil Aviation, Reserve
Bank, other Banks and
other Central ang State
Governments
and installations.’ (13)

SHRI DINEN BHATTACHARYYA:
" I beg to move:

Page 1, lincal‘lmdl.".-—
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after “employer” insert—

“, whether public undertakings,
Railways, Post and Tele-
graph Departments, Defence
establishments, Municipali-

ties, Hospitals and Corpora-
tions.” (14)

SHR1 RAMAVATAR SHASTRI: 1
beg to move:

Page 2,—

after line 8, insert—

‘E;cplamtion.—"every em-
ployee” means the employee
of Railways, Posts and Tele-
graphs, Defence Establish-
ments, Civil Aviation, Cor-
porations and Municipali-
ties, Reserve Bank, Co-
operalive and other Banks,
Hospitals and other Central
and  State Governments
undertakings and establish-
ments.' (20)

SHRI S. M. BANERJEE:

move:—

I beg to
Page 2,—

after line 8, insert—
,
‘Ea:pmuatiou‘—Every employee
means the employee of Cen-
tral and State Governments
including Defence, Rail-
‘ways, Post and Telegraphs,
Civil Aviation and Corpora-
tions, Municipalities, Local
Bod!e, Banks, Insuranee,
Public Undertakings includ-
ing all financial establigh-
ments, AILR (including
staff artists on contract),
Hospitals, Educational Insti-
tutions including Universi-
ties, Colleges and Schools
and all Establishments irres-
pective of fthe lﬁlmlpr of

dmiployees.’ (21)
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[Shri .S. M. Banerjee]

I shall -speak ©n all my amendments
to this clause, namely amendments
Nos. 2, 9 and 21 together. I heard with
rapt attention the speech of the hon.
Labour Minigter. He has again men-
tioned that while asking for bonus for
the Central Government and other em-
ployees, none of > us including Prof.
Madhu Dandavate had taken the coun-
try's economy intg account. I submit
that he is sadly mistaken. If wage in-
crease in the form of bonus is the only
cause of inflation, I could have under-
stood his arguments. But whal are
other causes of inflation? I was ex-
pecting a better reply fro m him as
Labour Minister, because he knows
very well the chuses of inflation,

I would like to ask him whether it
is not a fact that a parallel economy
is being run by the black-marketeers,
profiteers and hoarders with the help
of neatly Rs. 7000 crores of black
money. ...

SHRI JYOTIRMOY BOSU: Rs.
12,000 crores.

SHRI S. M. BANERJEE: It may be
Rs. 12,000 crores.

SHRI DINEN BHATTACHARYYA:
Rs. 14,000 crores.

'SHRI S. M. BANERJEE: Is it not
a fact that this parallel economy is

going to upset our econemy? So, if
we have demanded bonus for the Cen-

tral Government employees, for the
Btate Government employees and
what

othgrs who are wage-earners,
wrong we have done?

The hon. Minister has said that when
a comprehensive legislation is brought
forward, when the Pay Commission
submtits its report, when the Bonus
Review Committee submits its final
report, then Gevernment might consi-
der this question. He said that he
was “very much convinced of the
. demand made by Shri A. P. Sharma
regarding the rajlway. employees.
Wiat a paradox! The.defence emp-
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loyees who manufacture the most sop-
histicated weapons, the defence emp-
loyees who manufactured the Vija-
yanta tanks which had defeated the
Patton tanks supplied to Pakistan Ly
America ‘have been deprived of this.
And who is getting it? The workers
who are manufacturing bread in the
Modern Bakeries are getting it. The
persons who have manufactured loco-
motives, whether diesel or steam have
been deprived of it. The P & T emp-
loyees who have manufactured and set
up telephone apparatus and wno form
the nerves throughout the country in
the matter of communications have
been deprived of this. The civil avi-
ation employees who are not only
repairing aircraft—but also nmianufac-
turitig them have been deprived of this
bonus. It is a sad commentary on our
planning and on talk of socialism.

What I would say is that Govern-
ment in all fairness should no doubt
consider the case of all Central Go-
vernment employees to whom Shri
A. P. Bharma has made a reference.
My hon. friend sald that I wanted bo-
nus for all. I ask: Why not for the
teachers? Why not for the hospital
staff? Why not for the State Govern-
ment employees and corporation emp-
loyees?

In this House, we could raise our
daily. allowance from Rs. 31 to Hs. 51
in one hour, and we could raise our
salary from Rs. 400 to 500 in one
hour. So, if a 'worker wants one
month’'s salary after 12 months' honest
work, in order to clothe his bables and
his children, is he asking for too
much?

~

L#t us not talk of the rural sector.
In this country, under the rule of this
Govertiment even after 25 years of
Thilependence, every séctor is really
Samanding something for mere exis-
tence.

With these words, I'.mq_u my amend-
ments Nos' 2, 9 and 21, and I would
even press ther-to a division,
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PROF. MADHU DANDAVATE: 1
want to join issue with the Labour Mi-
nister. in the context of the amend-
mentg I have moved, I want to go on
record as saying specifically that while
pressing the demands of all sections of
workers, I do not want the national
economy to collapse. I want the rate
of growth to grow, I want inflationary
prassures on our economy to “e check-
ed. During the last deba'e, I have
alrendy pointed out that in the App-
roach Document of the Fifth Plan, it
bag been pointed gut by the planners
that they expect a surplus of Rs. 400
crores to be generated through the
public sector. But this woulq never
be generated unless certain precaution-
ary measures are taken.

Therefore, while we demand bonus
for the industrial and other s=ctions of
workers, we demand that in coopera-
tion with the trade union brganisations
in this country, the Labour Midistry*
must evolve different norms of effici-
ency and of management for the con-
daet of public sector.  Dwfirdt, targets
should be fixed for production in the
nationalised sector, and where that sec-

-tor's targets are not fulfillel, the mana-

gement and the people concernéd must
be “sewerely dealt ith,K so that
the production targets are
I ants to see that
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Today 87 per cent of te entire Union
Gpvernment expenditure is non-pro-
ductive, non-developmental. There-
fore, we have insisted that non-deve-
lopmental expenditure should be cut.
We say that bonus given to workmen
is also an incentive. In Japan. it has
been established that by raising the
workers' wages, there has been an in-
centive to production. Production has
gone up to that extent. To that ex-
tent, inflationary pressures have been
checked and rising prices have been
arrested. Therefore, if bonus is given
as some sort of incentive to produc-
tion, it would add to production,

I will conclude by declaring that I
am not in favour of linking up wages
with productivity alone because labour
power is not the only element that
determines the level of productivity;
availability of capital equipment, of
raw materials, the nature of manage-
ment plus labour power decide the
level of production. There are indus-
tries in which labour power has besn
efficient, but because of the incompe-
tent capitalist mismanagement, 1he-
cause of artificial secarcity of yarn
created in the textile and other indus-
‘tries, sometimes production has gone

_down. Theréfore, if in gpite of the
efficiency of the workers, production
goes down,  you cannot blame the wor-
kers. Hence I am not in favour of
linking up wages with productivity
alone. Productivity can be one of the
factors. I shall again iInsist on my
demands In the context of the four
.mmgndmenﬁ: I shall press for them.
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SHRI DINEN BHATTACHARYYA:
My amendment is very simple. In
clause 2, after the word ‘employer’ we
should 0dd ‘public undertakings, rail-
ways, pusts and telegraphs depart-
ments, defence establishments.....:

‘MR, CHAIRMAN: It is repetition.

SHRI DINEN BHATTACHARYYA:
Repetitirn is necessary, so that the
Minister may remember, he has the
tactics of confusing the whole matter.,

.
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He is saying that we are asking for
bonus for the Government employees
and workers in the public under-
takings. .

When you are giving bonus
fo the employees in some of the public
sector undertakings, how can you de-
prive the employees of the railways
and P&T of this benefit? But when
we ask for it you are talking about the
interest of the whole of the economy
and the rural poor. So long as the
workers were not getting B-1/2 per
cent what steps did you take to see
that at least a portion of the profits
earned and the black money usurped
by the big industrialists and monopo-
lists is snatched away from you so that
you could utilize that money for im-
proving the condition of the rural poor?
Even at the present moment, can you
say that you are working in that direc-
tion? I know your capacity. There is
no dearth of law to say that the share-
croppers should be deprived. ...

17.09 hrs.

MR. CHAIRMAN: That is not under
discussion. We are discussing only
the bonus.

SHRI DINEN BHATTACHARYYA:
Sir, when he referred to the rural popu-
lation in this context, why did you hot
ask him not to confuse the people in
this way? These are all only stunts.
You are taking no steps for the uplift-
ment of the rural power. You are not
taking any steps to se= that they get
even elementary things like drinking
water in rural areas.

Is there no Minimum Wages Ac! for
the land labourers? Yet, in how many
States have you taken steps to imple
ment them? It is your own party
people, who have some vested inter-
ests, they are the main barriers to the
implementation of the Minimum

'Wages Act in case of agricyltural wor-

kers. So, do®not tdke shelter under
the plea that so many people of our
4 ]
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country are poor and.so the warkers in
P&T raitways and defence cannot e
pa;d any bonus. When we demand for
it, you must be honest enough to say
“we would not give them; we have
-always diseriminated  against them.”
As the Finance Minister himself has
-stated, the value of the present rupee is
.only 42 paige. The real income of the
working people has come down. At
the.same time, production and profits
have gone up. The real wages of the
working class has been seriously erod-
ed.

You have not done anything for
which you can take credit. Even for
implementing ‘his 8.33 per cent bonus
the workers had to fight. The Bombay
workers gave a clarion call that unless
8.33 per cent bonus is given, they will
stop work and paralyse everything
un‘il you concede this demand. It is
only then that you conceded this de-
mand. So, do not try to take credit
-either for you or for the government
for this measure. It is only after long
struggle and sacrifice by the workers
all over India that you have conceded
it Now the wriling on the wall is
‘clear. You will have to pay it to all
employees, government employees
those working in railways,
-defence establishments, universities,
municipalities and go on. So, I would
again appeal to the Labour Minister
1¢"think (ver and declare here and now
"that the workers under the Central
and State Governments will get this
minimum bonus.

SHRI R. K. KHADILKAR: I shall
_be brief. At the outset let me wel-
‘come the categorical statement made
by Professor Madhu Dandavate regard-
ing the approach to the working class
problem and the total economy, I
wish some other hon. Members have
#choed or endorsed that statement.

I would like to make one position
very clear. The present bonus scheme
.ig based -on the 1961 Bonus Commission
basis. The alteration, if at .all it .is

.‘there, s ofily in* regard to coverage so
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far as some public undertakiggs are

concernéd. It has beeh slightly broad-
ened.

Many hon. Members have referred to
bonus as a deferred wage. But, if you
read the provisions carefully, there is
provision for set-off and set-on. So,
it is primarily based on profit.

So, the profit base is not completely
abandoned. Other pleas have been
raised. But I have already covered
most of the arguments. At the present
juncture, we do not intend to cover
Establishments employing less than
twenty persons. Beyond this, I do
not want to repeat anything. I am not
accepting any of the amendments.

MR. CHAIRMAN : Shall I put all the
amendments together or any of the
Members want me to put ‘heir amend-
ments separately?

BHRI S. M. BAINERJEF.: There are
my amendmenti Nos, 20 ang 21. Out
of these three amendments, if my other
friends agree, I would like amend-
ment No. 21 which is an exhaustive
one to be put to the vote of the
House.

SHRI DINEN BHATTACHARYYA:
We would like to press amendment
No. 21 in the name of Shri S. M.
Banerjee to vote separately.

PROF. MADHU DANDAVATE: Be-
fore you put amendment to vote I
want to bring to your notice that, real-
ly speaking, two basic points of view
have been raised. One is that “bonus”
is a deferred wage paymenf, We want
to have it on record, either it is
accepted or rejected. That is amend-

ment No, 11. That makeés a catégori-
cal reference to “bonus™ as a deferred
wa‘e. 2 Lk

Another amendinent is that of She
S. M. Banerjee. We want a categori-
cal vote to be recorded here.

MR CHATRMAN: “Now, I put
agmendment. No. 21 moved by $hrl
§. M Baner:eeto the vote of the

ouse.- . p
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The questdon: is:
“Page 2,—
after line 8, ingert—

‘Explanation.—Every employee
means the employee of Cen-
tral and Stat= Governments
including Defence, Rpilways,
Posts and Telegraphs, Civil
Aviation and Corporations,
Municipalities, Local Bodies,
Ban'is, Insurance, Public
Undertakings including all
financial establishments,
AIR., (including staff
artists on contract) Hospi-
tals, Educational Institu-
tions including Universities,
Colleges and Schools and all
Establishments irrespective
of the number of em-
ployees.” (21),

[17.18 hrs.
The Lok Sabha divided:
Division No. 4]
AYES

Bade, Shri R. V.
Banerjee, Shri S. M.

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S. P.
Bosu, Shri Jyotirmey
Chaudhary, Shri Ishwar
Dandavate, Prof. Madhu
Gowder Shl‘l J. M. «
G‘l.lh.l, 'Bhl'i Samar

Jha, Shri Bhogendrs
Joarder Shri Dinesh

.'I'oshj, Shri Jagannathrao
Kachwal, Shri Hukam Chand
Kalyanns.undnrsm, Shri M.
Kathamuthu, Shri M._.
Kiruttinan, Shri Tha ‘
Krishnan, Shri E. R. ¢
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Mohammad Ismail, Shrl

Muykerjee, Shri H. N.
Reddy, Shri'B. N.
Sambhali, Shri Ishaque

Skastri, Shri Ramavatar
Subravelu, Shri

Ulaganambi, Shri R. P,
Verma, Shri Phool Chand

NOEs
Aga, Shri Syed Ahmed
Alagesan, Shri 0. V.

Ambesh, Shri
Ankineedu, Shri Maganti

Appalanaidu, Shri

Arvind Netam, Shri

Azad, Shri Bhagwat Jha
Banerji, Shrimati Mukul
Basumatari, Shri D.

Bhagat, Shri B. R.
Bandare, Shri R. D.
Chandra Gowda, Shri D. B.
Chhotey Lal, Shri

Daga, Shri M. C.

Dalbir Singh, Shri
Das, Shri Anadi Charan

Daschowdhury, Shri B. K.
Dhamankar, Shri

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gomango, Shri Giridhar
Gopal, Shti K.

Hansda, Shr-i Subodh
Hansda, Shif Sabodh
Jagjivan Ram. Shri

IJeyalakahmi, Shrimati ,V, . ,
-
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Jha, Shri Chiranjib
Kadanappalli, Shri Ramachandran
Kamble, Shri T. D.

Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kotoki, Shri Liladhar

Kumaramangalam, Shri S. Mohan
Lakshmikanthamma,
Lasgkar, Shri Nihar
Mahajan, Shri Y. S,
Mahata, Shri Debendra Nath
Mandal, Shri Jagdish Narain
Mirdha, Shri Nathu Ram
Mishra, Shri G. S.

Murthy, Shri B. S.
*Muruganantham, Shri 8. A.
Pandey, Shri Damodar

Shrimati T.

Pandey, Shri Narsingh Narain
Pant, Shri K. C.

Parthasarathy, Shri P.
Peje, Shri S. L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Raghu Ramaish, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Ram Sewak, Ch.

Ram Bwarup, Shri

Rao, Shri Nageswara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Narasimha
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Rudra Pratap Singh, Shfi
Sadhu Ram, Shri
Sankata Prasad, Dr.

Satish Chandra, Shri
Sharma, Shri Nawal Kishore
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shivnath Singh, Shri
Shukla, Shri B. R.
Suryanarayana, Shri K.

Swaminathan, Shri R. V.
Tayyab Hussain, Shri
Unnikrishnan, Shri K. P.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Yadav, Shri Chandrajit

Yadav, Shri D. P.
MR. CHAIRMAN: The result** of

the Division is:

Ayes 25
Noes 76

The motion was negatived.

MR. CHAIRMAN: Now, I will put

all the othey amendments—

Nos, 2, 3, 8,79, 10, 12, 13, 14 and
20—to th;-_vo_te_ of the_!!ouse.

J-Qmendments Nos. 2, 3. 8 to 10 12 to

14, and 20 were put and negatived.
MR. CHAIRMAN: Now, the ques-

tion is: .

“That clause 2 stand part of the-
BilL.” :

The motion was adopted.
Clause_2 was added to the Bii.

*Wrongly voted for NOES,
':'I‘he following Members nlso

AYES: Shri S. A. Muruganantham;

recorded their votes:

NOES: Sarvashri’ Pattabhi Rama Rao, Paripoornanand. Painuli and S, T.

Pandit.

.
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Clase 3 Anendners of ecion 19 v wew v (i) < 8
Bhai Verma—not here, m qET s T AN F M F
Now, the question is: faser =T < E R R
Bi'l'l'ﬁ"t:at clause 3 stand part of the fa7 Fr aﬁ’g trwg'fr . i
The motion was adopted. Hagdt ¥ wwx § ag wfn faq A
Clause 3 was added to the Bill. HIAT § W T AT B TEqTaw wged

Clause 4—(Amendment of section 19) o gFr I weEE ¥ foege ﬁ*{'ﬁ.

SHRI PHOOL CHAND VERMA: 1 i )
beg to move. AT 1 T @ AT AGH WIS A

Page 2, line 40 to 42— ¥ wIq ey § o F T wrfener
omit “to the authority maintain- 31 41 & &t ot ¥ IueT 1 AW
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account and the balance shall - .
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T A w=y § svfw g ¥ W
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after line 40, insert— T q@m ;W W Wﬂh‘-
‘“bonus” is a deferred wage so  faETXFTAT FIfEd | afe ag Egds
long as there is a gap bctween
the living wage and actual %8 T¢ framT wRa it wI%w qgY ™
wage and it assumes the o . - :
character of profit sharing Y a‘rgwaa'a'ﬂﬁmmmﬁ
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Page 3,—

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Pages 2 and 3—

omit lines 32 to 48 and 1 to 3 res-

pectively, (15) . 39 WIEAT ®' I WAE | ag fewtw
SHRI DINEN BHATTACHARYYA: 3909 ¥ qaT &, 7g SN q7 frer T @
I beg to move: Tl Bt 7g fawfiad 47 & & ¥
Page 3— farer <1 & W< ag AV wE 1
omit lines 4 to 11 (16) %fﬂw%mfr sfra Q i
SHRI RAMAVATAR SHASTRI: I _ ﬂ.
beg. to move: V@*W@TWWTU&!’{
Page 3.— L gt ag shfede wv ¥ s g

= . - *
omit lines 17 to 47 (17) :rrﬁrmmitmﬁ&irﬂtw
2748 LS-12. :
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mﬁlﬁﬂ"fﬁﬁ'ﬁﬂ?:ﬂ%ﬂ
8.33 wfma & Zar & & 1 Afwa
39 ¥ wfed ar whgs o T 4
WA s ds i g @ A
39 & yeg Amifa g w7 § wrEET

F TR 9 AW | gafq oy aga
w1 § 5 aeare g sifast st farer
Z

SHRI DINEN BHATTACHARYYA:
Sir, this is a very simple thing and
this has been discussed here also and
from our experience of the last few
months, after the promulgation of the
Ordinance, this is ‘what we see. The
Minister also has in the meantime
realised this. The workers do not like
to deposit anything which they will
get by way of bonus to the Provident
Fund. The Provident Fund, 1 may
say, is already in a mess, and the wor-
kers’ money has not been deposited
with the Provident Fund authorities
and large number of employees are
losing their provident fund money.
That being so, how can you expect
them to deposit hard-earned bonus to
that Fund? By this you are only en-
couraging corrupt businessmen and
employers to swallow hard-earned
money of the poor employees. You
said you will bring one legislation to
book all those employers who do not
deposit ocntribution of the workers to-
wards the Provident Fund. What has

happened to that? You have not done
that,

First, let them correct the situ-
ation and let them see that the money
deposited by the workers in their
provident fund account is duly deposit-
ed with the Provident Fund Commis-
sioner. Then, they may come forward
with this kind of proposal. But in the
meantime, let them not insist on this
provision which requires the bonus
which they got last year or the extra
bonus which they would be getting
above 8.33 per cent. to be deposited in
the provident fund. In some places,
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where the workers' organisation {s not
very strong, they may be successful in
matching away this extra bonus for
being deposited in the provident fund.
But otherwise, all over India, the
workers would be ready nowhere to
stake their bonus money in the provi-
dent fund.

SHRI R. K. KHADILKAR: I have
already covered these points, and 1
have nothing further to add.

Wt gww W w@AW I A
SHAT AT STgt g fF oS Ay
TA@A E I F A ¥ 65 w@dem
¥ 1 frare & 3w fa¥ oo 99 W
qaTa g 0

watafs a@@g . 5@ wEEw ¥
FmifF Mg Ia
§ g A FET AT E | F A A
B T FT q%T § F § gaww oAqw

-S|
o fFg gAvedeE 97§ FOAT e

g7
Wt qw R aat 6w 7 AT H
iferdr

watefa wgw : 6 & g3 & T
g

st g wxwnf : 6 g7 gl & |
WY ¥ g3 i e ar

m Wﬂ.:ﬁ-mo Tqo
wi gt Agf €, I g g I
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st gw wer gt : o oft Al
arme qreEn o &1 oam fawr W
I & 1% =Y Mo Ao TE HT ATH fagr |

ganfa afiea @ X S
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Frre & 48 Tan &, fan wrre A W
I sTEgm@ A AT § 1

ot TwmrATe weat ¢ & g

15 9% fedram =megar § |

st geR WA gAY o &WEA
7 < fedraw U Afag |

MR. CHAIRMAN: Let the Lobbies
be cleared. The question is:

“Page 3,—
after line 40, insert—

‘“ponus” is a deferred wage %0
long as there is a gap between
the living wage and the actual
wage and it assumes the
character of profit-sharing
after actual wage attains che
level of living wage.'"” (7)-

The Lok Sabha divided:
AYES
Division No. 5]
(17.32 hrs.

Bade, Shri R. V.
Banerjee, Shri S. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri 8. P.
Bosu, Shri Jyotirmoy
Chaudhary, Shri Iswar
Dandavate,Prof. Madhu
Gowder, Shri J. M .
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Jha, Shri Bhogendra
Joarder, Shri Dirfesh
Kachwai, Shri Hukam Chand
Kalyanasundaram, Shri M.
Kathamuthu, Shri M.
Kiruttinan, Shri Tha
Krishnan, Shri E. R.
Mavalankar, Shri P. G.
Mohammad Ismail, Shri
Mukherjee, Shri Samar
Muruganantham, Shri S. A.
Reddy, Shri B. N.

Roy, Dr. Saradish

Samdbhali, Shri Ishaque
Shastri, Shri Ramavatar
Subravelu, Shri
Ulaganambi, Shri R. P,
Verma, Shri Phool Chand

NOEs

Aga, Shri Syed Ahmed
Alagesan, Shri O. V.
Ambesh, Shri
Ankineedu, Shri Maganti
Appalanaidua, Shri
Arvind Netam, Shri
Azad, Shri Bhagwat Jha
‘Banerji, Shrimati Mukuj
Bhagat, Shri B. R.
Chandrakar, Shri Chandulal
Chavan, Shri D. R.
Chhovey Lal, Shri

Daga, Shri M. C.

Dalbir Singh, Shri
Daschowdhury, Shri B. K.
Desai, Shri D. D.
Dhamankar, Shri
+ Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gomangg, 8Shri Giridhar
Gopel, Shri K' !

.. Gowda, Shri Pampan

Bonus (Amdt.) Bill

Hansda, Shri Subodh ‘
Hari Singh, Shri
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Kadannappalli, Shri Ramachandran
Kamble, Shri T. D.

Karan Singh, Dr.

Kaul, Shrimati Sheila

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Kumaramangalam, Shri S. Mohan
Lakshmikanthamma, Shrimati T.
Mahajan, Shri Y. S.

Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mirdha, Shri Nathu Ram
Murthy, Shri B. S.

Painuli, Shri Paripoernanand,
Pandey, Shri Damodar,
Pandit, Shri S. T,

Pant, Shri K. C.
Parthasarathy, Shri P.
Patel, Shri Natwarlal

Peje, Shri S. L.

Pradhani, Shri K.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodarabai
Raj Bahadur, Shri

Ram Prakash, Shri

Ram Swarup, Shri

Rana, Shri M. B.

Rao, Shri Nageswara

Rao, Shri Pattabhi Rama
Reddy, Shri M. Ram Gopal
Reddy, Bhri P. Narasimha
Rudra Pratap Singh, Shri
Saini, Shri Mulki Raj

Satish Chandra Shei

Savant, Shri Shankerfao
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Sharmh. Shri Nawal Kishore
Shivnath Singh, Shri
Shukla, Shri B. R.
Suryanarayana, Shri K.
Swaminarayana, Shri R. V.
Unnikrishnan, Shri K. P.
Verma, Shri Balgovind
Yadav, Shri Chandrajit
Yadav, Shri D. P.

MR. CHAIRMAN: The result* of
the Division is: Ayes 26, Noes T4.

The motion was negatived.

MR. CHAIRMAN: The question is:

“Pages 2 and 3,—c¢mit lines 32 to
48 and 1 to 3 respectively.”
(15).

The Lok Sabha divided:
AYES

Division No. 6]
[17.34 hrs.

AYES

Bade, Shri R. V.

Banerjee, Shri 8. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S. P.
Bosu, Shri Jyotirmoy
'Chaudhary, Shri Ishwar
Dandavate, Prof. Madhu
Gowder, Shri J. M.

Guha, Shri Samar

Jha, Shri Bhogendra
Joarder, Shri Dinesh
Kachwai, Shri Hukam Chand
Kalyanasundaram, SI.m M.

AGRAHAYANA 13,

R
##The following"Members also recorded their votes for NOES: * .

1804 (SAKA) *Payrkewt of
Bonus (Amdlt.) Bﬂl

Kathamuthu, Shri M.

Kiruttinan, Shri Tha
Krishnan, Shri E. R.

Mavalankar, Shri P. G.
Mohammad Ismail, Shri
Muruganantham, Shri S. A.
Reddy, Shri B. N.
Roy, Dr. Saradish
Sambhali, Shri Ishaque
Shastri, Shri Ramavatar
Subravelu, Shri
Ulaganambi, Shri R. P.
Verma, Shri Phool Chand
NOES
Aga, Shri Syed Ahmed
Alagesan, Shri O. V.
Ambesh, Shri
Ankineedu, Shri Maganti

Appalanaidu, Shri
Arvind Netam, Shri
Azad, Shri Bhagwat Jha
Banerji, Shrimati Mukul
Bhagat, Shri B. R.
Bhandare, Shri R. D.
Chandrakar, Shri Chandulal
Chavan, Shri D. R.
Chhotey Lal, Shri

Daga, Shri M. C.
Dalbir Singh, Shri

Desai, Shri D.D.
Dhamankar, Shri
Dumada, Shri L. K.

*

Dwivedi. Shri Nageshwar ' '«

I —
.

Dr. Govind Das Richhariya ancShri R. D. Bhendare,
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Gamange, ‘Shri Giridhar

Gopal, Shri K

Gowda, Shri Pampa;l
Hensda, Shri Subodh

Hari Singh, Shri

Jeyalakshmi, Shrimati V.
Kadannappalli, Shri Ramachandran
Kamble, Shri T. D.

Karan Singh, Dr.

Kaul, Shrimati Sheila

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Lakshmikanthamma, Shrimati T

Mahajan, Shri Y. S.
Mahata, Shri Debendra Nath

Mahishi, Dr. Sarojini
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mirdha, Shri Nathu Ram
Murthy, Shri B. S. _
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandit, Shri S. T.  *
Pant, Shri K. C.
Parthasarathy, Shri P.

Peje, Shri S. L.

‘Pradhani, Shri K.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Ram Prakash, Shri

Ram ‘Swarup, Shri

Rana, Shri M. B.
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Rao, Shri Nageswara ;
Rao, Shri Pattabhi Rama
Richhariya, Dr. Govind Das
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Saini, Shri Mulki Raj
Samanta, Shri 8. C.

Satish Chandra, Shri
Savant, Shri Shankerrao
Sharma, Shri Nawal Kishore
Shenoy, Shri P, R.
Shivnath Singh, Shri
Shukla, Shri B. R.
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Unnikrishnan, Shri K. P.
Verma, Shri Balgovind
Yadav, Shri D. P,

MR. CHAIRMAN: The result* of the
division is: Ayes 26; Noes 72,

The amendment was megatived.

MR. CHAIRMAN: I am putting all
amendments to clause 4 to the vote of
the House, Nos, 5, 16 ang 17.

Amendments Nos. 5, 16 and 17 were
put and negatived.

MR. CHAIRMAN: The question is:

“That clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5 and 1, the Enacting Formula
and the Title were added to the Bill.

SHRI R. K. KHADILKAR: 1 move:
“That the Bill be passed.”

*The following Meribers dlso recorded their votes for NOiB: °

Sarvashri M. Ram Gopal Reddy,
an{, Chandrajit Yhdav.

P.. Narasimha Reddy, Chirunjit Jha
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SHRI SAMAR GUHA (Con'ai);: What
about my half-an-hour discussion?

1 shall take the
Shall we

MR. CHAIRMAN:
consensus of the House.
finish it today”?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: We shall sit a
little longer.

SHRI JYOTIRMOY BOSU: Have
some respect for the list of business
and the order paper.

MR. CHAIRMAN: We shall take up
half-an-hour discussion after this Bill
is passed.

SHRI JYOTIRMOY BOSU: What
Mr. Dinen Bhattacharyya has said
about this Bill. . .

SHRI R. K. KHADILKAR: What
happened to my motion.

MR. CHAIRMAN . He is speaking on
the third reading of the Bill.

SHRI JYOTIRMOY BOSU: We
would like the hon. Minister to tell
this House why the defalcation of pro-
vident fund concerning the non-ex-
empted category has touched Rs. 23
crores. . .

PROF. MADHU DANDAVATE: My
only request is that you should not
drcp 'he next item.

SHRI JYOTIRMOY BOSU: We have
the exempted category where the

money is much more and the Govern-.

ment have deliberately given powers
to the exempted calegory to fiddle with
the employees’ money which they have
earned at the cost of their sweat and
blood. I want to ask the hon. Minister
why they have excluded the Reserve
Bank of India employees and others.
The 1965 Act was a pro-employer Act

St gvm wx weaww ;o awndfy
wgew, & q & i) wwgar §

AGRAHAYANA 13, 1894 (SAKA)

Poyment of
Bonus (Amdt.) Bill

- m

fo gow &7 a5 &3m ? wd w2

FT 91 Fa aF St Wy ?
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TIEH A | THF @ IAAT A7 |

|l gER W WGAW w9
TR Avratey aE | F swdAr war
g fF wza &y 59 aw | W ag
TR TEF & 9 |

aaefa wfm s oA an
gEw & fedtan 7Y A9 agwaTed 1., .

! grv W woatw ;. wd
U fraga & f& ot wg qx sy
AW G A § 1 Y WY WY S
ofawr |

wwtafa wiiza : am dfsr
st gO @:7 wgEIw A grEAr
¢ 5 g w2 £ wat w1 sTamy ok

A% £ & fag ey )
wafe wgea : 43 gEa @
qTAYAT & & £ 1
o g% [ W waTa : gy T o
Aaft @A wifgr WA 99 g ¥
fao  <fag ... (mEEw)..... .
% AdY qamar fo &9 @ B @A A
ATTEY Fn foewa g0t 7 At AT w4
HTH X a4 qAr g 7
SHRI R. K. KHADILKAR: I have
given an assurance regarding provident,
fund. I have already moved asmotion.

You have to put it io the vote of ‘the
House. .

(N‘l"tﬂ'n)'. ces et

I TP
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warafs Ay ;- A T8, W
dfsh )

o JEN W KINT : 6 TAF AT
@ asFag favig gar w1 a®
fagas @1 6 ad a® N 9w
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wid 92 A xqf & Avag S TaRn

wa & frg @re Gfaa
MR. CHAIRMAN: I will put it to
the House.

=} WX AT ®SAW : § q7 WA
Hq2 ¢ g wgan

SHRI JYOTIRMOY BOSU: 8ir, 1
rise an a point of order. The list of
business is quite clear on this item.
It says that the half-an-hour discussion
is to be taken up “at 5.30 P.M. or as
soun as the preceding items of business
«are disposed of, whichever is earlier”.
The Chair is the product of the Rules
of Prccedure as the list of business is
preparsed under the authority of the
rules of -procedure, . Therefore, I am
afralgl You are exceeding your jurisdic-
tion, your authority, if you do not
follow the list of business when eveh
one single member in the House op-
poses any change, Therefore, I would
very respectfully request you to stick
to the list of business and move as
directed there.

SHB.I R. K. KHADILKAR: It ap-
peass to me that the discussion should
be doncluded today, because all the
points hiave bedh coveddd. So, I would
appedlils the hod ‘Mentbers. , .,
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Chandra Bose Birthday
(HAH Disc.)
SHRI R. V. BADE (Khdrgone). We
want fo exprsss our opinion. Do not
hustile us.

SHRI JYOTIRMOY BOSU: The
Minister will never find it convenient
to face the House.

warafay wgay : agT ¥ dar oAl
e frsafisadags 37 faar
Sl

SHRI R. K. KHADILKAR: 1 am
entirely in your hands.

SHRI JYOTIRMOY BOSU:
this is beiny postponed, please
member that I am on my legs.

In case
re-

avmfa Wiz : § fare 3w @

g f5 = g4 7 foram s
We will take this up tomorrow.

Now. we will take up the Half-an-hour
Discussion.

17.45 hrs.

HALF-AN-HOUR DISCUSSION
CELEBRATION OF NETAJI SUBHAS CHANDERA
EosE BIRTHDAY

SHRI SAMAR GUHA (Contai): Mr.
Chairman, Sir, I have tabled many
Questions and raised many discussions
on the floor of this House on the ideals
and heritage of Netaji Subhas Chandra

Baose,

Again, a discussion on the birthday
celebration of Netaji, a national leadsr,
is likely t» appear to some as an
attemnpt to project some kind of a per-
sonality cult. But N=taji Subhas
Chandra Bes= is more than a national
personality—he is a radiant embodi-
ment of a distinctive national value
for our country.

Indian freedom movement created
great men of super-values, unknown in
the freedom strugsle of other countries.
One such group of great personalities
iz in thp lineage of Dadabhal Naoroji,
«Gokhale and Gandhl, « pnd others in



